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​Dated this the 26th day of October, 2026​

​O R D E R​
​Raja Vijayaraghavan V, J.​

​When​ ​the​ ​matter​ ​was​ ​taken​ ​up​ ​for​ ​consideration,​ ​Sri.​ ​Sasidharan,​ ​IPS,​ ​the​

​officer​ ​heading​ ​the​ ​Special​ ​Investigation​ ​Team,​ ​submitted​ ​that​ ​the​ ​investigation​ ​in​

​Crime​ ​No.​ ​3701​ ​of​ ​2025​ ​had​ ​been​ ​completed.​ ​It​ ​was​ ​further​ ​submitted​ ​that​

​prosecution​​sanction​​under​​Section​​19(1)(c)​​of​​the​​Prevention​​of​​Corruption​​Act,​​1988​

​is​ ​required​ ​to​ ​be​ ​obtained​ ​before​ ​the​ ​final​ ​report​ ​is​ ​submitted​ ​to​ ​the​ ​jurisdictional​

​court.​ ​In​ ​this​ ​regard,​ ​the​ ​Factual​ ​Report​ ​and​ ​the​ ​Draft​ ​Charge​ ​Sheet​ ​have​ ​been​

​prepared.​ ​However,​ ​the​ ​legal​ ​advice​ ​of​ ​the​ ​Assistant​ ​Legal​ ​Advisor​ ​is​ ​required​ ​to​ ​be​

​incorporated​​in​​the​​proforma.​​Although​​the​​Assistant​​Legal​​Advisor​​has​​been​​appointed​

​and​ ​posted,​ ​he​ ​has​ ​not​ ​yet​ ​assumed​ ​charge.​ ​The​ ​investigating​ ​agency​ ​is​ ​unable​ ​to​

​complete​​the​​proforma​​by​​incorporating​​the​​requisite​​legal​​advice​​of​​the​​Assistant​​Legal​

​Advisor​​and,​​consequently,​​proceed​​with​​the​​submission​​of​​the​​request​​for​​prosecution​

​sanction.​

​2.​ ​Sri.​​Asaf​​Ali,​​the​​learned​​DGP,​​submitted​​that​​all​​necessary​​steps​​would​​be​

​taken​​to​​ensure​​that​​the​​Assistant​​Legal​​Advisor​​assumes​​charge​​and​​that​​the​​requisite​

​legal​ ​advice​ ​is​ ​obtained​ ​and​ ​incorporated​ ​in​ ​the​ ​proforma,​ ​so​​that​​the​​matter​​can​​be​

​placed​​before​​the​​competent​​authority​​for​​consideration​​of​​the​​request​​for​​prosecution​

​sanction under Section 19(1)(c) of the Prevention of Corruption Act, 1988.​
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​3.​ ​In​​the​​aforesaid​​circumstances,​​we​​direct​​the​​concerned​​authorities​​to​​take​

​all​​necessary​​steps​​to​​expedite​​the​​matter​​and​​ensure​​that​​the​​requisite​​legal​​advice​​is​

​obtained​ ​without​ ​delay​ ​and​ ​the​ ​request​ ​for​ ​prosecution​ ​sanction​ ​is​​placed​​before​​the​

​competent​ ​authority.​ ​The​ ​SIT​ ​shall​ ​ensure​ ​that,​ ​upon​ ​obtaining​ ​the​ ​requisite​

​prosecution​ ​sanction,​ ​the​ ​final​ ​report​ ​is​ ​submitted​ ​before​ ​the​ ​jurisdictional​ ​court​

​without any delay.​

​4.​ ​We​​also​​direct​​the​​SIT​​to​​complete​​the​​investigation​​in​​Crime​​No.3700​​of​

​2025​ ​and​ ​request​ ​for​ ​prosecution​ ​sanction​ ​within​ ​the​ ​time​ ​frame​ ​fixed​ ​in​ ​our​ ​order​

​dated 07.10.2026.​

​Post on 10.11.2026.​

​Sd/-​

​RAJA VIJAYARAGHAVAN​​V,​
​JUDGE​

​Sd/-​
​K.V. JAYAKUMAR,​

​JUDGE​
​APM​


